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Leave to Appeal (C No(s). 4821/2014
mpugned final judgnment and order dated 16/01/2014

in WC No. 58754/2013 passed by the High Court of Judicature at

Al | ahabad)

ANOOP & ORS.
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(with interimrel
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Petitioner(s)
VERSUS

Respondent ( s)
ief and office report)

16/ 10/ 2015 This petition was called on for hearing today.
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JUSTI CE KURI AN JOSEPH
JUSTI CE ARUN M SHRA

S. R Singh, Sr. Adv.
Avni sh Si ngh, Adv.
Ankur Yadav, Adv.
U jawal Pandey, Adv.
Yash Pal Dhingra, Adv.

Vi shwaj it Singh, Adv.
Ardhendurmaul i Kumar
Abhi ndra Maheshwary,
Mohd.

Pr asad, Adv.
Adv.
Irshad Hani f, Adv.

Asha Gopal an Nair, Adv.
Ni vedita Nair, Adv.
Abhi shek Kunmar Pandey,

SFF SSS5 SS555%

Adv.
Ms. M nakshi Vij, Adv.

M.
M.

U. R Bokadi a, Adv.
R K. Vernma, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

In view of letter circulated by | earned counsel

the petitioners seeking adjournnent,

for
matter is adjourned for

f our weeks.

(Raj ni
Sr.

(Tapan Kumar Chakraborty)

Mukhi )
P. A Court Master



